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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 7th December, 2015 

S.O. 3305 (E.)- In exercise of the powers conferred by sections 6 and 25 of the Environment 

(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules 

further to amend the Environment (Protection) Rules, 1986, namely: - 

1. (1) The rules may be called the Environment (Protection) Amendment Rules, 2015

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule I.-

(a) after serial number 5 and entries relating thereto, the following serial number and entries

shall be inserted namely: -

Sr. No. Industry Parameter Standards 

1 2 3 4 

“5A Thermal Power 
Plant (Water 
consumption 

limit) 

Water 
consumption 

I. All plants with Once Through Cooling (OTC)
shall install Cooling Tower (CT) and achieve
specific water consumption upto maximum
of 3.5 m3/MWh within a period of two
years from the date of publication of this
notification

II. All existing CT-based plants reduce specific
water, consumption upto maximum of 3.5
m3/MWh within a period of two years from
the date of publication of this notification.

III. New plants to be installed after 1st January
2017 shall have to meet specific water
consumption upto maximum of 2.5
m3/MWh and achieve zero waste water
discharge.

(b) for serial number 25, and the entries related thereto, the following serial number and entries

shall be substituted namely: -

Sr. No. Industry Parameter Standards 

1 2 3 4 

“25 Thermal 
Power Plant 

TPPs (units) installed before 31st December, 2003* 

Particulate Matter 100 mg/Nm3 

Sulphur Dioxide (SO2) 600 mg/Nm3 (Units smaller than 
500 MW capacity units) 

200 mg/Nm3 (for units having 
capacity of 500 MW and above) 

Oxides of Nitrogen (NOx) 600 mg/Nm3 

Mercury (Hg) 0.03 mg/Nm3 (for units having 
capacity of 500 MW and above) 
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TPPs (units) installed after 1st January, 2003, upto 31st December, 
2016* 

Particulate Matter 50 mg/Nm3 

Sulphur Dioxide (SO2) 600 mg/Nm3 (Units smaller than 
500 MW capacity units) 

200 mg/Nm3 (for units having 
capacity of 500 MW and above) 

Oxides of Nitrogen 300 mg/Nm3 

Mercury (Hg) 0.03 mg/Nm3  

TPPs (units) installed from 1st January, 2017** 

Particulate Matter 30 mg/Nm3 

Sulphur Dioxide (SO2) 100 mg/Nm3 

Oxides of Nitrogen 100 mg/Nm3 

Mercury (Hg) 0.03 mg/Nm3 

*TPPs (units) shall meet the limits within two years from date of publication of this notification.

**Includes all the TPPs (units) which have been accorded environmental clearance and are under 

construction.” 

[F.N. Q-15017/40/2007-CPW] 

Dr. Rashid Hasan, Advisor 

[TRUE TYPED COPY] 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION  

New Delhi, the 28th June, 2018 

G.S.R. 593 (E).—Whereas, a draft notification, for Thermal Power Plants was published in the 

Gazette of India, Extraordinary, vide notification of the Government of India in the erstwhile Ministry of 

Environment, Forest and Climate Change number G.S.R. 3337(E), dated the 16th October, 2017, inviting 

objections and suggestions from all persons likely to be affected thereby within a period of sixty days from the 

dated on which copies of the Gazette containing the said notification were made available to the public; 

And Whereas, copies of the Gazette were made available to the public on the 16th October, 2017; 

And Whereas, all objections and suggestions received from all persons and stakeholders in response to 

the draft notification have been duly considered by the Central Government; 

Now, therefore, in exercise of the powers conferred by sections 6 and 25 of the Environment 

(Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule 5 of the Environment (Protection) Rules, 

1986, the Central Government hereby makes the following rules further to amend the Environment 

(Protection) Rules, 1986, namely:- 

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2018.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule-I,-

(a) against serial number 5A, in column 4, for item III, the following item shall be substituted,

namely:-

“III. Specific water consumption shall not exceed maximum of 3.0 m3/MWh for new plants installed

after the 1
st
 January, 2017 and these plants shall also achieve zero waste water discharge.”;

(b) after serial number 5A and the entries relating thereto, the following serial number and entries

shall be inserted, namely:-

Sl. No. Industry Parameter Standards 

1 2 3 4 

“5B. Thermal Power Plant (water 

consumption limit) 

using sea water 

Water consumption Items I to III in column 4 in serial number 

5A above shall not be applicable to the 

Thermal Power Plants using sea water”;  

(c) in serial number 25, the following Note shall be inserted,  namely:—

“Note: All monitored values for SO2, NOx and Particulate Matter shall be corrected to 6% Oxygen, 

on dry basis”; 

(d) after serial number 33 and the entries relating thereto, the following serial number and entries

shall be inserted, namely:—

Sl. No. Industry Parameter Standards 

1 2 3 4 

10167
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“33A. Thermal Power 

Plants with wet 

Flue Gas 

Desulphurization 

(FGD)  

Stack 

Height/Limit in 

Meters 

Power generation capacity: 
- 100 MW and above  H=6.902(QX0.277)0.555 

 or 

     100 m minimum 
- Less than 100 MW       H=6.902(QX0.277)0.555

 or 

     30 m whichever is more”; 

Q = Emission rate of SO2 in kg/hr* 

H = Physical stack height in meter 

*total of the all Unit’s connected to stack

Note: These standards shall apply to coal / lignite 

based Thermal Power Plants.”. 

[F. No. Q-15017/40/2007-CPW] 

DR. A. SENTHIL VEL, Scientist ‘G’ 

Note:   The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section 

(i) vide number S.O. 844 (E), dated the 19
th
 November, 1986 and last amended vide  notification number

G.S.R. 263(E), dated the 22nd March, 2018.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054.
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